Fixed for 31.01.2020
From

The Divisional Commissioner,
Ambala.

Te
The Registrar General,

Hon’ble National Green Tribunal,
New Delhi.

No.DA/Q PA/ 02
Ambala Cantt, dated 29 January, 2020

Subject:-  0.A. No. 668/2018 case titled as Surinder Singh Vs. State.
Sir,

With reference to the subject mentioned above, it is submitted that in

compliance of the orders dated 08.01.2020 passed by Hon’ble NGT in the above
said case, the Deputy Commissioner, Panchkula vide letter dated
17.01.2020(Annexure-A) constituted the committee to assess Net Present
Value(NPV) of environmenta] services foregone forever and the cost of restoration
of the environment in each case of illegal mining reported in the district Panchkula.
The Deputy Commissioner, Panchkula vide letter No. 1957/MA/MC-1V, dated
29.01.202(Annexure-B) submitted the report of the committee in the meeting held
on 29.01.2020 at 4.00 PM at the Office of Deputy Commissioner, Panchkula
presided by the undersigned. Minutes of the meeting are attached herewith.
L As per report submitted by the Deputy Commissioner, Panchkula in the
meeting, the sites were inspected to assess the net present value (NPV) of
environmental services alongwith estimated cost of minerals and the cost of
restoration under compensatory afforestation and the same amounts total of Rs.
0,95,51,216.90/- which is to be recovered from the offenders. In this regard,
directions were issued that the recovery of the same has to be ensured by the Mining
Officer, Panchkula. Further, an affidavit in this regard be filed through Mining
Officer, Panchkula in Hon’ble NGT before 31.01.2020 and the same has to be
ensured by the Regional Officer, Haryana State Pollution Contro] Board, Panchkula
that the affidavit is filed well in time being Nodal Officer in the said matter. Further,
directed the Deputy Commissioner—cum-Ch-airman, District Level Task Force to
continue monitoring the issue of illegal mining in Pinjore belt, Chandimandir and
Kalka in District Panchkula and take follow up action in the subject matter.

S

DA: As above. Divisional Commissioner,

Ambala.
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ORDER

Subject:= Regarding O.A. N 668/2018 in Hon'ble National Green
Tribunal, New Delhi titled asi Surinder Singh Vs State of "
Haryana,, |
In-compliance of orders by Hon'ble Natiomal Green Triburial; New
Delhi & committee of the: following officers s constituted hereby tor assess Net
Present Value: (fﬁPV)»‘oféen\fi’i"éﬁiﬁeﬁfﬁl"SGrVi‘CESs&foregone forever and the cost of
restoration of the environment in each case of illegal mining reported in the
district Panchkuy]a,

| I, DivisionaliFarest Officer, Moti at Pinjote' Chairperson 99/76 56075
¥ 2 District-Revenue Officer, Panchkula. Memberg4/6253.82°8

3. Reglonal Officer, Haryana State Pollution Meéniber 43833990y
e _‘fGon%l Board, Panchkula,

4 a3 Mining Officer, Panchkula Member Secretary 746 7784035
5.~ Assistant Soil Conservation Officer, Membcr%c;gggsifdﬂfiﬂ/;?
Panchkula

The chairperson of the committee is il SinetiI 25 ettt i
vepdt of G cumaiite oy EO:OLAD.

Deputy Comxmssxoner, '
Panchkula.

No. //93—-/}0} /MA/MC-4, Dated | 7012040

L, Deputy Commissioner of*Pohce,sPanchkula

2. - Additional Deputy: Comm1ss,1oner, Panchkula,

3 Sub Divisional Officer'(C), Panchkula/Kalka: -

4.  Divisional Forest Officer, Momiat Rinjore. - -

5 District Revenue Officer, Panchkiila.,

6. Reégional Officer, Haryana State Pollution Control Board, : k
Panchkula, :

- Mining Officer, Panchkiila.,

Depiity Corimissioner,
fBé‘ﬁfChkUla. y(d?
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From

The Deputy Commissioner,
Panchkula.

To

Divisional Commlssxoner
Ambala Division, Ambala,

MemoNo. 1457 ' /MAMC-IV, Dated:- ,99-0t~202.0

Sub:- O.A. No. 668 of 2018 case titled as Surender Singh v/s State .

In reference to your memo letter no. KC/DA/320/Ambala Cantt, Dated

16-01-2020 on the subject cited above.

In compliance of order, dated 08-01-2020, passed by Hon'ble NGT in the
abovesaid case, a committee of the following officers was constituted to assess the Net

Present value (NPV) of environmental services forgone forever and the cost of restoration

of the environment:-

1. Divisional Forest Officer, Morni at ijore - Chairperson
2 District Revenue Officer, Panchkula, ‘ Member
3. Regional Officer Haryana State Pollutlon Member
: Contol Board, Panchkula,
4, ~ Mining Officer, Panchkula, i Member Secretary
2 ~ Assistant Soil Conservation Ofﬁcer Panchkula Member

Thxs committee has submitted its report which is forwarded herewith in

original for further necessary action .

Deputy Commissioner,

Panchkula. @/ Q7"c g




To

Sub:-

Deputy Commissioner
Panchkula

0.A. No. 668 of 2018 titled as Surender Singh V/s State of Haryana-regarding.

In compliance of order of worthy Deputy Commissioner Panchkula issued vide Endst

No 1193-1201 /MA/MC-4 Dated 17-01-2020 the assessment report of committee is as follows:-

As per the record submitted by Mining Officer, Panchkula the status of block wise

contract is as under :-
SrNoe | Name of Block Date of Commence | Contract | Status
Contractor L.O.I issued | ment date | Money
/Firm : per
_ month Wi
1 M/s Vishnu | Natwal block 16.11.2017 10.10.2018 | 65,62,500 | Mines under
Enterprises operation as per
norms of E.C
2 Sh, Nasib | Gorakhnath 09.06.2015 30.09.2016 | 43,95,835 | Mines under
Singh Block operation as per
' norms of E.C
3 M/s Kiratpur Block | 09.06.2015 30.09.2016 | 45,20,835 | Mines under
Barwala operation as per
Royalty norms of E.C
Company _ . L - .
4 ShSushil | Karanpur Block | 05.09.2017 | 28.03.2019 |23,45,833 | Terminated
Kumar , S , = v L
5 Mis Gobindpur 09.06.2015 | 24.10.2017 | 95,62,500 | Terminated
Gobindpur | Block
Royalty
Company o _ o
6 M/s Ganesh | Charnia Block 16.06.2017 | 29.06.2018 | 49,75,000 | Mines under
Royalty g operation as per
Company | norms of E.C
1. Out of 6 blocks 4 blocks are under operation as per norms of Ec and 2 blocks have been
teminated. it is further intimated that 144 cases of illigally mined mineral were registered from
23-04-2019 to till date other than these 4 operaticnal blocks

2 21 no. cases of illegal mining were found during the inspection of the sites in which 21 FIRs
have been already lodged in these 21 no. of cases w.e.f 23-04-2019 to till date as per detail
given at serial no. 1 to 21 in the table below and these cases are under trails in the court.

3. 58 yehicles were caught in illegal transportation of illegal mined mineral from 1-5-2019 to 10-
07-2019 an amount of Rs. 1260000-00 has already been recovered from the culprxts as
Royalty, Price of Mineral and fine as per Haryana Mining Rules- 2012 on total 17812 MT of
mineral excavated illegally. - ‘ _ '

4. 65 no. of vehicles have been caught in illegel mining and transportation of illegal mined

mineral w.e.f 11-07-2019 to till date and all are seized in concerned police stations. These
vehicles are in the custody of police. 59 no. of vehicles have been caught in transportation of
| mined mineral and 6 no. of Excavator Machine/JCB were found indulge in illegal

illega |
X hicles. Detail given at serial no. 23 to 28 in the below table-

mining at the spot out of 65 ve
1

- o kg
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2
Sr.N | Name of Police Name of Name of .gg Area Mineral Mineral | Estimate Name of accused/ Name of Co-
"o | Stationand FIR | Village Mineral |excavated  (in | excavated | excavated _cost of Vehicle owner accused/Land
No & Date feet) (MT) In Cft. mineral involved in illegal Owner involved
mining/Person from | in illegal mining/
recovered amount Person from
” recovered
i ; &f . : amount
}1 Pinjore FIR No. Basola Gravel | 200x150x12 () | 14400 MT | 360000 2160000-00 | Shri Tasvinder/Bhadur | Ujjagar, Jasmer
W 0139 Date Singh S/o Shri Dalbir | Singh S/o Bara
01.052019 Singh Vill-Sukhomajri | Singh Vill-
_ , . = . Jattamajri
12 Pinjore FIR No Kiratpur Gravel 200x200x6 (ft.) 9600 MT . | 240000 - 1440000-00 | Unknown Land Owner
0141 date , “ % ,
03.5.2019 :
|3 [Pinjore FIRNo | Diwan Gravel | Filledup ducto |
0144 date . waia, watercoarsein

. 04.052019 Jallah the river belt . ; .

4 Pinjore FIR No Prempura | Gravel 15x35x15 (/) 315 MT 7875 47250-00 Nazar S/o Surjeet Nazar S/o Surjeet
0216 Date ; Singh,Vill-Prempura Singh, Vill-
15.06.2019 . Prempura.

5 Pinjore FIR No Burjkotian | Gravel Filled up due to Saleem Khan S/0 Pola | Saleem Khan S/o
0227 Date water coarse in h Khan, Vill-Ambwala Pola Khan, Vill-
20.062019 the river - Ambwala

T Pinjore FIR No. Burjkotian | Gravel 75%40x3 (ft) 1 360 MT 9000 54000-00 Unknown Land Owner
0252 Date
05.07.2019

7 Pinjore FIR No. Sector27 | Gravel 3 Kanal x 6 feet 16335-MT | 408375 2450250-00 | Unknown
0272 date Urban

| 15.07.2019 Estate

3 Pinjore FIR No. Bashghati | Gravel Filled up due to
0286 date water coarse in
24.07.2019 the river

9 Pinjore FIR No. Jabrot Gravel | Filled up due to
(0287 date water GOaIse i
24.07.2019 the river

10 Pinjore FIR No. Vasudevpu | Gravel 150x200x30 (ft.) | 36000 MT | 900000 5400000-00 | Gopal S/o Joginder Land Owner
0318 date ra Singh, Vill-

21.08.2019 Sukhomaijri

11 Pinjore FIR No. Burjkotian | Gravel Filled up due to

i | 0363 date water coarse in
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| date 23.04.20 19
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14

15

04.1020 19
Oﬂmb%gm%w Sec- Barwala
23 FIR No. o114
Chandimandir Sec- | Bhant
23 FIR No 0146
Date 26 052019
Owwm&nbwgw Sec-
23 FIR No.0173
date 11.06.2019
Q&s&%&w Sec-
23 FIR No. 0191 h
date 25 062019
owwz&aun&« Sec-
23 FIR No 240 date
25.07.2019
Chandimandir Sec- | Bhanu
93 FIRNo. 0335 River
date S.S.m.owm
Raipur Rani FIR
No 0071 date
30.0520 19
Raipur Rani FIR
No. 077 date
04.06.2019

3
the river
Ordinary 520%200%5 (ft.) Se00MT | 220000
Clay
Gravel Filled up due 10
| water coarse i
the river
Gravel 600x220x30 ) 158400 3960000
MT
Q..mcm. 200x200x18 (ft) 28800 MT 720000
Gravel | 50x80X5 ®) S0MT | 20000
o@«m Filled up duc @
. water coarsé in
e river. .
76400 MT ° 560000

100x220x30 ®

132000-00 Devinder Sharma S/o
Dharm Ppal Vill
Barwala
93760000~ Unknown
00
4320000-00 Gaknown
120000-00 Sandeep S/0 Jamail
Singh Gujar, vili
Shaymtoo
3960000-00 Sonu Slo Devinder
. Singh,Vill Lohgarh

Pactady

S e

Land owner

Land owner
Land Owner Peral
group

1.and owner

Land owner

Land owner

~JemcleMachinery is |
.&wmﬁaﬁnﬁm?ﬁa ,

R
Senpg e CORg i

3600000-00 JehicieMachinery iS ;
still stand in the Police

e
B - ———r— o S i
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55299 .
24 Pinjore Truck No. | Khudabax | Gravel 100x80x5 (ft.) 1600 MT | 40000 240000-00 Vehicle/Machinery is
PB 11ZN (T) 6719 | (Truck) ; still stand in the Police
Custody
25 Pinjore ICB Manakpur | Gravel Filled up due to Vehicle/Machinery is
Engine-H00200688 | Nanakpur water coarse in still stand in the Police
({JCB) the river Custody
26 Barwala JCB No F- | Alipur Sand Filled up due to Vehicle/Machineryis
H00082990 water coarse in still stand in the Police
. the river Custody
27 Barwala Poclaine | Alipur Gravel | 20x100x3 (ft) 240 MT 6000 36000-00 | Vehicle/Machinery is
No P210 (Poclaine) still stand in the Police |
Custody
28 Raipur Rani Rurki Gravel 20x60x4 (ft.) 192 MT 4300 28800-00 Vehicle/Machinery is
Poclain Tata {Poclaine) still stand in the Police
Hitachi Engine- Custody
131,Sr No S200-
54532
29 Pinjore Poclain Karanpur | Gravel | 40x40x6 (f.) 384 MT 9600 57600-00 Vehicle/Machinery is
Tata Hitachi Sr.No | (Poclaine) = - still stand in the Police
SP2160615 Model- . Custody
EX210LC Super .

In compliance of the order of Hon’ble NGT the following sites were inspected to assess the Net Present value (NPV) of environmental services on the
basis of the letter no. D-II-X-66/1984-2003 dated 04-06-2008 (Annexure-A) issued by Principal Chief Conservator of Forest, Haryana in compliance of
Hon’ble Supreme Court Order dated 28-03-2008. As per the direction issued vide this letter Haryana State comes under class Il . On the basis of above
quotted letter, the rates for assessment of NPV are Rs. 626000 per hectare . Since these areas are out of forest area so to calculate environmental losses
open forest category rates are preferred. :

The details of estimated cost of minerals and NPV is attached vaﬂé&wq able-A)

The cost of restoration under compensatory Afforestation is also attached herewith(Table-B).

A W
P




- The total amount including the cost of minerals, NPV and restoration is Rs. 69551216.90 which is to be recovered from the offenders Bounon& in the

FIR’s. The report is submitted please. b
. :&.\.
Divisional m% Officer, District Waéa«ﬁ Officer, Panchkula
Morni ..?Eono m,oﬁm» Division,
Pinjore.

Mﬁﬁ}é. PR e - s vy s e
; .

W \f‘.uf.»l!l:tamu!lmw\ m




i

i e € 3 T

: wrafer 2L
YO g T WS, shawn,

79 Rranr, sRATON WWHR,
-1y, &7 W:é‘a‘t’! 6, Myx. zamzn‘:zm »HN 17; 26631988, 2564681, Emalliel_(c@rediffmail.com
T W@ % -G | 1afy - Losh A b blog

sty %

wd aovos0 () |

fawz. mmaﬁ:ﬁmnmﬁm%mm;mmﬁwaﬁmmm~
e S Rararerd o1 favin fafe 26-3-2008 |

, e e T 4 Avd @ A @ s AR R dier § ) 9 6 T
WW‘MWWWWWW%%BWW&WW‘WMM&
887

e 3% 597 Ak 5 A 0 g o edoio o T ssy w Wl wR el @
o & e ored | Yy e e  PrefRe o 3 o o w ewn

gt

Wﬁmmmmmmﬁﬁm'wﬁmmmﬁ

% o Rufer ¥ s 1 4 cofad A ¥ g e 9 ¢
: ,
e, TR R Rl R 2 $aSU o @ e |

2. stor ey er e St oY Sy ot ey, AT e A |

3 W&‘minﬁﬁm@ﬁm~mm&mwm%mﬁ.mﬁmﬁ
mﬁﬁmwﬁwm‘mwﬁﬁﬁfm%gﬁmmmﬁmaﬁ I

4 o shegwosfo fowm |

5, fivr A Racer o wda Rem

g, foron wey anfrr 995 |

7. grafnr gt ot Pt

a1 g o @ A e G S 8 foroy feies 222008 T Ul
srers s gy de ol oRD § | werie ween e w e e
16-6w-2008 N T T W ¥ | O D Gl gR) MR siffyem ses0 @ aEn
wigf by T o v # et w1 i wodoe T HY SR STER sy I |
o/ SRR ik o
: T TR 3 e, R, o -

GOBHIG: m“@"#f-"g‘fég} Qedi— |] R M } b ‘ 0¥

o R PR @ e e s & o Rt 28-3~2008 1 R
wftw MR 8~ ,, ' 1

s smgme vd i, g s, R

L2 TR SRS, R-T 04 U

s, 09w ($), AR TRen, vafeor qF o AR, Jew & wrf,

qudig |
s, TR g (@) |

tAﬁLw‘ s

Wb "

TR R T WU,

wepRmnl b &
¢ Fng

P

; = 3 X waid
,M . et
] e R ¢

‘53‘54.'“'/?\)




Detail of Net Present value(NPV) and Minerals excavated (Table-A)

Sr.No |Name of Village |[Name of|lArea excavated Area in Zv<:~m..v Mineral |Mineral Estimate Total estimate
Mineral hectare excavated excavated cost of! cost (Npv
In Cft. mineral +Mineral cost)
1 Basola Gravel _ |200x150x12 (ft)  [0.27870939 174472.078  |14400 MT _ [360000 2160000  |2334472.078
12 [Kiratpur Gravel  |200x200x6 (ft.) 0.37161252 2326294373 [9600 MT __ |240000 1440000  |1672629.437
3 Diwan wala, Jallah |Gravel |0 0 - 0 _ . o .
4 Prempura Gravel  |15x35x15 (ft.) 0.004877414 3053.261364 315 MT 7875 47250 50303.26136
W! Burjkotian Gravel [0 0 0 . |.~f , .T _
6 |Burjkotian Gravel ~ |75x40x3 (ft.) 0.027870939 17447.2078  |360 MT 9000 154000 71447.2078
7 Sector 27 Urban|Gravel |3 Kanal x 6 feet 0.1517 94964.2 16335 MT  |408375 2450250  [2545214.2
, Estate u.
8 Ambwala, iGravel |0 10 0 0 0 0 10
Vashghati . x w
{9 Jabrot =~ |Gravel [0 e g 4 0
10 |VashGhati, Gravel [150x200x30 (ft)  10.27870939 174472072 136000 MT  loooogg 5400000 15574472078
& Vasudevpura _ : * i : . v
{11 Burjkotian Gravel |0 - 0 i0 | M*w 10 .
12 |Barwala Ordinary {220x200xS5 (fi.) 0.408773772 255892.381  [8800MT  |220000 132000 387892.381
Clay
13 Bhanu Gravel |0 {0 0
14 |Kanouli Gravel 11.226321315 767677.143 23760000
{15 |Jaswantgarh |Gravel 0.37161252 2326294373 14320000
116 |Khetpurali |Gravel 10037161252 [23262.94373 120000
_3 BianuRiver |Gl 6 @ = =~ 10 , 0
_ Rattatibi Gravel  |100x220x30 (ft.)  |0.204386886 127946.1905 |
lw%ra |Gravel  [20x80x30 (ft.) 0.014864501 9305.177491 297305.1775
% B @000 W&El.. 300x220x30 0.613160657 383838.5715  |7920( 198 11880000 112263838.57
21  |Barona  |Gravel |OnRoad ¢ o |6 MT 150 #@o 900 _ ”
12 Karanpur _ ravel  160x100x6 (ft. 0.055741878  [34894.41559 |1440 MT 36000 _|216000 250894.4156
123 |Khudabax )x80x5 0.074322504 _ [46525.88746 |1600 MT _ [40000 [240000  ]286525.8875
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24

Manakpur Gravel |0 0 0 0 0 0 0
Nanakchand .
25 Rurki Gravel  |20x60x4 (ft.) 0.011148376 6978.883119 {192 MT 4300 28800 35778.88312
26 Alipur (One JCB|Gravel [20x100x3 (fr.) 0.018580626 11631.47186 240 MT 6000 36000 4763147186
and Poclaine) _ ;
27 Karanpur |Gravel  |40x40x6 (f) 0.014864501 9305.177491 |384 MT 9600 157600 66905.17749
4.164418438 _Nmamwwmban 9629800 56590800 59197725.94
/’ s ; é‘ k\
4istrict Revenue Officer, Panchkula Mining Officer, Panchkula Divisional Forest Officer, MomX Pinjore
St

Regional Officer, HSPCB, Panchkula

*

Assitant Soil Conservation Officer, Panchkula.
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#il of cost of restoration of the areas excavated illegally ( Table-B)
,l s oo e e s T RS AENIEE
e plantation cost is calculated for tall plants norms at4mir x 4 ntr spacing and it is approved by the Chief Executive Officer CAMPA Haryana's
i letter no. No/CAMPA /2019-20/319 dated 20-06-2019 it the wage rate of Rs. 339,51/« per day as under -
Y@g 4 ‘ pst 1 _w i ) / o
SN, " |18t Year Cost of Afforesiation| ' 4 ‘
i 2nd Year Maintenance i 12002 L .
i 3rd Year Maintenance 43.58 * ’ i
i 4th Year Maintenance 1 1621 P
iv 5th Year Maintenance 16:21
v 6th Year Maintenance " 1621
vi 7th Year Maintenance 16,21 1
vii 8th Year Maintenance | 16.21
viil 9th Year Maintenance [ 1621
u——-—t—-:-ﬁ———ﬁmr—f — Saene o
X 10th Year Maintenance | 1621 : :
Total e S R
Area to be restored v 4.1640
Ates fo be planiad two times of the excavated area) “rﬁ:‘;“ {Two
Nos of Plants fo be planted @ 1000/~ plants per Ha e
Schedule of Plantation Programme :- | o o
5 Detail of year wise break-up of requirements of funds is as under :-
Sr. No. Description : T Rae ~ [AmountinRs.
A {Compensatocy Alforstalion Chiryes Nos of Plants atc Perplant | .
i Ist Year Cost of Afforestation s 8328 373.64 3111673.92
ii 2nd Year Maintenance . 88 120.02 999527
i 3rd Year Maintenance 8328 43.58 362934
v _ |4th Year Maintenance §328 16.21 134996.88
v Sth Year Maintenance| 8328 1621 | 134996.83
vi 6th Year Maintenance| 8328 1621 | 13499688
Vil 7th Year Maintenance | 8328 12t L 134996.88)
viii 8th Year Maintenance 8328 d621 ] !349?@38_
i 9th Year Maintenence | G 4328 162l | 134996.88]
X 10th Year Maintenaiice 8328 6.21 134996.38
xi 4 ‘
Total Charges | 419113
Supervisory / Over Head / Miscellaneous 10% of CA 541911
" Charees (10%) 10%of :
ToTal(A) CA Charges . 5961024
D Catchment Area TreatmentSoil and Moisture Conservation | 30% of the total | 1788307|
. . Charges , <> , , v
& Net Present Value of 1o be restored ‘ 4.16 626000 2604160
excavated land
H B
Grand Total 10353491
W i w3~
District Revenue-Oificer-Pafithkula Divistonal Forest € fficer, Mdsal- Pinjore.
~ ¢ , '
3t <zl o
Regional Officer, HSPCB, Panchkula. Mining Officer, Panchkula

Assitant Soll Conserve
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Minutes of the meeting regarding OA No. 668 of 2018 titled as Surinder
Singh Vs. State of Haryana held on 29.01.2020 at 04.00 PM. at the Office
of Deputy Commissioner, Panchkula presided by the Divisional

Commissioner, Ambala..

At the outset, Deputy Commissioner, Panchkula welcomed
Wdrthy Commissioner, Ambala Division and apprised the members present
regarding the compliance of the order dated 08.01.2020 in the QA No. 668 of
2018 titled as Surinder Singh Vs. State of Haryana, As per the directions of
Hon’ble National Green Tribunal 4 better affidavit be filed by the State on
the issue of recovery of environmental compensation for the damage caused
to the environment before the next date by email at judicial-ngt@gov.in

In compliance of the above said orders, the Deputy
Commissioner, Panchkula vide Order dated 17.01.2020 (Annexure-A)
constituted the Committee of following officers to assess Net Present Value
(NPV) of environmental services foregone forever and the cost of restoration
of the environment in each case of illegal mining reported in the District

Panchkula:-

1-  Divisional Forest Officer, Morni at Pinjore *Chairperson
2-  District Revenue Officer, Panchkula. - ©  Member
3-  Regional Officer, Haryana State Pollution Member

Control Board, Panchkula.

4-  Mining Officer, Panchkula. ' Member Secretary
5-  Assistant Soil Conservation Officer, Member
Panchkula.

The Deputy Commissioner, Panchkula vide letter No.
1957/MA/MC-1V, dated 29.01.2020 (Annexure-B) submitted the report of the
above said committee in the meeting. As per the report, the sites were
inspected to assess th¢ net present value (NPV) of environmental services
along with estimated cost of minerals and the cost of restoration under
compensatory afforestation and the same amounts to total of
Rs. 6,95,51,216.90/- which is to be recovered from the offenders. The
recovery of the same has to be ensured by the Mining Officer, Panchkula.
Further an affidavit in this regard be filed by the Mining Department, Haryana
through Mining Officer, Pénqhkula in Hon’ble NGT before 31.01.2020 and
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the same has to be ensured by the Regional Officer Panchkula Haryana State
Pollution Control Board that the affidavit is filed well in time being Nodal

Officer in the said matter.

Further, Worthy Commissioner, Ambala Division directed the
Deputy Commissioner-cum- Chairman District Level Task Force to continue
moﬁitoring the issue of illegal mining in Pinjore belt, Chandimandir and
Kalka in District Panchkula and take follow up action in the matter of OA No.
668 of 2018 titled as Surinder Singh Vs. State of Haryana.

List of participants is attached as Annexure—C.

The meeting ended with the vote of thanks.




Meeting regarding OA No. 668 of 2018 under the Chairm
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anship of Ho

ﬂ'ﬂr\ﬂw T

Ambala Division on dated 29-01-2020

n’ble Commissioner,

Name of the Officer

o,

Name of the Departmant Mobile email id Signatures
: No./Whatsapp
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